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Heard Shri B..Tripathy, learned 

counsel for the petitioner. 	
UN 

T he Aflr-11-L-W ic - 	- - - 

disposed of at the admission stage with a 

direction that the candidature of the 

applicant shall be considered, along with 

CeJD the names of Employment Exchange sponsoredfr LL4. kc 
candidates, if and wn the post of 

.'.cker, &ImbzilpUr, Court Post Office, ç---- 
is notified. His past experience may be k(102--qt.Q 
taken into consideration by the respondents 

to the extent permissible by rules. 

This order is passed after heating 

Shri BS.Tripathy, learned counsel for 

the petit ionr and Shri Ashok Mohanty, 

learned aenior Standing Counsel (central) 

Hand over Copies of the orders to 

the counsel for bch sides 
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